I THZ CaMTRAL ADMINIST RATIVE TRIBUMAL, JALFUR BENCH, JAIFUR

CP 5&/2003 (DA 333/94) DATZ OF OHER: 21,1.2004

V. Vamagh2 sz son of Letz Shri P.V, Vamgh2s2, aged ahout 45 yzsrs,
Stenographer Gr, II, CGentral Ground Watzr Board, Institutional
Arza, A-A, Jhalara Dungari, Jaipur,

eses Applicant
VE RSUS

1. Mr, J.3. Buxjia, Chaimuan, Central Ground Water Board,
Jannagar House, Man Singh Road, Mew D21hi,

2. Mr. M, Mehta, Dirzctor (Adm,) Central Ground Watar Board,
Govt., of India, Ministyry of Water Resources, 1TH IV, Faridabad
(Haryana),

-

3. Mr. VM, 3ikka, Regional Diyector, Central Ground Wster
Board, 6A, Jhalana Dungari, Jaipur,

POPRPEY Hespcrndents,

Mr, Madhukar Sharma, Counssl for the applicant,
Mr. N.C, Goyal, Counszl for ths2 rzspondents,

CORAM &

Hon'ble Mr, M,L, Chauhan, Membsr (Judicial)
Hn'kl2 Mr., A .K, Bhandari, Member (Adninistrative)

ORDER (ORAL)

The presant Cotempt Patition has baen filed for the
@llegad violaticn of thes ordzr datad 20,4,2001 passsd in OA
No, 383/1996.

2, The notiege of the Contempt Petition was issued to the
rzspandents, The rzspondents have filed the reply. In the reply,

it has been stated thet égainst the impugned opler dated 20,4,2001,
the respondznts have filed a Writ Petition, which was registersd
a3 OB Civil Writ Patiticn Ho, 1165/2302 and thz Ho'ble High Court
vide its order dated 14,11,2003 has stayed the operaticn of the
impugned order dated 20,4,7001 tiil further crders,

3. In view of thiz, the przsent Cmtempt Patition dozs not
survives, The sane is disulssed an this stage, Moticees issusd to

th: respondents are hershy-di scharged .

(M.,L, CHAIHAN)
MEMBE R (J)

AHQ



